
CENTRAL ADMINiSTRATIVE TRIBUNAL  
CALCUTTA BNIi 

O.A. 1409. of 1996 
Date of Order : 7- Oq.04 

Ems 	liON' BLE M. D.C. VERI4, VICE CHAIR!N 
HON' BLE I. SARWSHWAR m, MMER (A) 

the ap.icant 	Z. A. Cha1aborty 
M. S. Chatterjee 

the respondents : M. S.K. Dutta 

Tara Sankar Bera 
Son of Rebati Bhusan Bera, 
working as Extra DepartiTntal Ii1 Carrier, 
Post Office - Changur-Dhania 
under Haria Sub Office, 
Since 2nd April, 1996 	 ..... 	Applicant 

Versus 

Union of India, 
Through the Secretary.. Depertnnt  of Posts, 
Governrreflt of India, New Delhi - 110 001 

Post I'ster General, Howrah Region,, 
Jogayog Shavan, C.R. Avenue, 
Calcutta - 700 012 

Superintendent cf PostOffice, 
Contai Sub-Division, 
Distt ; Midnapore 

Sub-Divisional Inspector of Contai 
Post Office Corxtai, Distt. Midnapore 

Branch Post Z'ser of Chingurdania Post Office 
under Heria Sub-Office in Contai Division 
MLdnapore 	 .... Respondnts 

ORDER 

in this OA the applcant has prayed for directions 

being given to the respondents to absorb him in the present 

post of, E.D. M,C. at Chingurdania Post Office under Haria 

Sub .Office in Cantai Sub Division and also to release his 

salary from the 2nd Aii1,  1996 onwards. 

2. 	The facts of the rrtter, briefly, are that the 

applicant has ci,.aind that he worked as a leave substitute 

of the regular incuirbent of the post of E.D. MC. Chingurdania 
B.O. in a/c with Haria uxer Contai Postal Division from 
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225.1995 to 31.3.1996 and in the process acquired 

experience as E.D.N.C. of the said post Office. The said 

pot fell vacant on 1.4.1996 and the authorities concerned 

were required to iTEke provisional arrangerint to perform 

the duties attached to the said post. The applicant was 

appointed to perform the dutes of ?il Conveyance on 2.4. 1996 

on casual basis as a daily rated staff and he joined the 

said post on the said date. His gr4evance is that the 

Divisional Inspector of Contai 2nd Sub Division 

Region is not taking any step to approve the said arrangenent. 

Hehas accordingly represented to the said ahority 

serral tixrs for paynent cf his wages from the said date, 

bu the same have not borne any fruit. A reference has 

alo been xrade to a detailed report having been sent 

byl the Post Master of the said Post Office to the 

Superintendent of Post Offices Contai on 28,9.1996. He 

has been given to understand by the Office of the 

Suterintendent of post Offices that directions have been 

gi en to the Sub Divisional Inspector of post Offices to 

ar'ange imrrediate paymsnt of wages due and admissible to 

hin as DRK The applicant has also clalired that be has 

acuired the right for regular appointrrent to the post of 

il Carrier Chingurdania Post Office and it Would, 

thre fore, be an illegal attempt on the part of the 

re pondents to neke an attempt to dispense with his service, 

as Yail Carrier. 

3. 	The respoaents, however, have not corroborated 

the facts as submitted by the apple ant and have, instead, 

submitted that the applicant happened to be working in the 

said Post Office in assistance to one Shri Saroj Kurrar 

Be4a who, in consequence of the retirennt of the B.D. Z1,C. 

h.ngurdania Post Office on 30.3. 1996, was directed to 

per form the dut&es of the said post w, e. E, 31.3. 1996 
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addition to his own duties by the Sub Divisional 

nspector, Contai 2nd Sub Division vide m dated 

3,. 1996 (Annexure i..II), who is the appointing authority 

the said post of 	The act of Shri Saroj 

Bera to have engaged the applicant, who is one 

f his relatives, as his substitute was a purely 

ivate arrange nnt nade by him without any approval 

f the competent authority. This arrangeiTnt, however, was 

iscontinued by the departnntal authorities, as 

t was without any authority and as such it was 

gular. With this Shri Saroj Kurr Bera again took 

the charge of the post of .D.N.C. Chingurdania 

s per the instructions of the Sub Divisional 

nspector, Contai 2nd Sub Division on 19.11.1996. A 

opy of the charge report is placed at Arinexure R-I 

o the reply of the respondents. The respondents 

affirnd that the applicant was never appointed 

E.D. Di, C. by bbem and he was never paid any salry. 

respondents, in view of the fact that the arrangertnt 

engaging the applicant was purely a private act 

the part of Shri Saroj Kunar Bera and as such the 

abplicant had no locus standi, did not consider his 

presentation regarding payitnt of remuneration to him 

for his engagerrnt being continued. In any case, 

the arrangerrent rrde by Shri Saroj Kunr Bera 

(.espondent No.5) had been dis.-continued W.e.f. 19.11.1996. 

4 	On carful examination of the facts as 

stted by both ~the parties ard keeping in view the 

fct that the applicant had been engaged by Respondent No.5 
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purely at his level with no anthority from the 

resDondents and also that he ha4 since taken over the 

dubLes of the post which had been assigned to the 

applicant, We find that the applicant, who is a relative 

of ~espondent No.5, has no basis to seek the reliefs 

as Drayed for in this Original Application, 

5. 	Having regard to the above, we thus do not 

fin any nrit in the present Oh and,accordingly, it is 

dismissed. No costs. 

(Sai weshwar.Jha) 	 (D.C. Verne) 
nber (A) 	 Vice Chairnan 

/pkr/ 


